JITEM NO. 1 Court No. 8 SECTION | X

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
I A 5/2009 in ClVIL APPEAL NO 4174 OF 2003
UNION OF INDI A & ORS. Appel | ant (s)
VERSUS
GYAN CHAND CHATTAR Respondent ( s)

(Wth appln(s) for nodification of Court’s judgnent and Order
dated 28.5.2009 and office report ))

Date: 29/03/2010 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE V. S. S| RPURKAR
HON BLE DR JUSTI CE MUKUNDAKAM SHARMA

For Appellant(s) Mohan Jai n, ASG
Prabhant Kumar, Adv.
D. K. Si ngh, Adv.

Rohi ni  Mukherjee, Adv.
A. K. Sharma, Adv.

M s Ani | Katiyar, Adv.

SFSSE

For Respondent (s) M. Bhargava V. Desai, Adv.
UPON hearing counsel the Court made the follow ng
ORDER

I.A. No. 5is disnmssed in terns of signed order.

(Pardeep Kumar) (Shashi Bala Vij)
Court Master Court Master

[ SIGNED ORDER |I'S PLACED ON THE FI LE ]
I N THE SUPREEM COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON
I.A  NO 5

I'N
ClVIL APPEAL NO. 4174 COF 2003

UNION OF I NDI A & OTHERS ... APPELLANTS
VERSUS
GYAN CHAND CHATTAR .. . RESPONDENT
ORDER

1. W have heard | ear ned counsel appeari ng for t he



parties.
2. We find no nerit in the application for nodification of
j udgnent and order dat ed 28. 5. 2009 whi ch is, accordi ngly,

di sm ssed.

[ V.S. SIRPURKAR ]

..................... J.
[ DR MUKUNDAKAM SHARMA ]
NEW DELHI
MARCH 29, 2010.



